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T &, 597(31).—Feaa ALY, ey fafaam, 1952 (1952 #T1 53) Fit & 15 g e
AIRAT T TART T gU, ATl HaH, 1956 FT 3T Hered e & forg Meforfeaa F=a a=mr g,
3T?ﬁ'c[ -

1. (1) == =T w1 "tera 918 Jrer (FAe gerred) {9, 2022 11
(2) T TSTIS § 3o THTAA T ATLE T TG g |
2. e fAgw, 1956 % faw 8w # fAwferfaa aiqe siaeermiaa fm S, st -

T AT TYHIY, AT | FHAd HOM 92 G 3 F T4, =9 THAS F T4 8000 5
TG T g AT il I AT F TF TEq L ol & il [T T (T,

g TE AT o ST ST THTII F A0 T Fls AT9ad SHahl [ATeHT=adr il daTY F STaar
T A F TATG UF a9 6 HIdL T AT &, AT T G, Saad § Hid H0 9¢ 6= & &
TET, SAHTT THITS FT TR IEhT (A TSHTTqT hT STATE o STAETT 6l qIErg T F FoiT1"

[T, /. 15011/6/2022-U #T]
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feroqor : gor e 9 F TS, ey, 9 1, @9 3, 3UET (i) # gens #6324, aie
14 ®FLT, 1956 FRT THIAG oo 0 o i stfe=eT "@eais ananfH. 438(w), ara
9 S, 2022 FTT Taw F1e Ferrterd o = om

MINISTRY OF LAW AND JUSTICE
(Department of Legal Affairs)
NOTIFICATION
New Delhi, the 22nd July, 2022

G.S.R. 597(E).—In exercise of the powers conferred by section 15 of the Notaries Act, 1952 (53
of 1952), the Central Government hereby makes the following rules further to amend the Notaries Rules,
1956, namely :—

1. (1) These rules may be called the Notaries (Second Amendment) Rules, 2022.
(2) They shall come into force on the date of their publication in the Official Gazette.
2. Inthe Notaries Rules, 1956, for rule 8B, the following provisos shall be inserted namely:—

“Provided that the appropriate Government may, after considering the reasons stated in the application,
relax the condition of submission of application for renewal of Certificate of Practice before the said
period of six months;

Provided further that where an application for renewal of Certificate of Practice is received within one
year after the date of expiry of its period of validity, the appropriate Government may, after considering
the reasons stated in the application, renew the Certificate of Practice with effect from the date of expiry of
its period of validity.”

[F. No. 15011/6/2022-NC]
SUNITA ANAND, Jt. Secy. & Legal Advisor

Note: The principal rules were published in the Gazette of India, Part Il, Section 3, Sub-section (i), vide
number S.R.O. 324, dated the 14" February, 1956 and was lastly amended vide notification number
G.S.R. 438 (E), dated the 09" June, 2022.
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